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To,
All the Presiding Officers of
Subordinate Courts.

St.rb To treat the cases involving HIV positive
people on a priority basis - reg,

No. : Gen./XV/33/2012/ \rqs Date : \\ .11.2014

Sir,

It has been noticed that the problems farced by HIV

positive litigants, while approaching courts for justice, is a growing

concern ;n the present scendrio. The long-ctrawn legal proL-ess

ccupled with the fear of pub[c identification, discourages them

fnlnr flllrrg ces@s, thorgfor@, Courts shoulC trcat thr 6laas lny?lvlng

lhern orr a prlority basis in order that Justice does not elude them.

It is, therefore, en.;oined upon all the Presiding Officers

of the Subordinate Courts to identiFy all such matters irr which

persor)s rvith HIV positive are involved. While keeping:their identity

corfidential, take appropriate steps for the disposal of irll such

nla ters .n priortty basrs' 
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